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(2023) 03 KAR CK 0061

In the Karnataka High Court

Case No : Writ Petition No. 5207 Of 2023 (LA-RES)

Shivappa APPELLANT

Vs

Assistant Executive Engineer. Panchyat Raj Engineering 
Department, K. R. Pet, Hosaholalu Main Road, Krishnarajapet 
Town, Krishnarajapete Taluk, Mandya District, Pin Code: 
571426 & Others 

RESPONDENT

Date of Decision : 23-03-2023

Acts Referred:

Citation : (2023) 03 KAR CK 0061

Hon'ble Judges : Krishna S.Dixit, J

Bench : Single Bench

Advocate : Dhananjaya V S, R. Srinivasa Gowda

Final Decision : Disposed Of

Judgement

Krishna S Dixit, J

1. The short grievance of the Petitioner is as to the non-consideration of his
representations dated 4.12.2018 & 21.12.2019, wherein he has sought for
certain compensation in respect of the land in question. Learned AGA appearing
for the respondents, oppose the Petition contending that where the damage as
alleged has happened or not is a disputed fact and therefore, Petitioner should be
relegated to the ordinary Civil remedy. Having so contended, he now fairly
agrees to instruct his client to look into the grievance of the Petitioner as aired in
the subject representations, in accordance with law and in a time bound way.
This is appreciable.

In view of the same, Writ Petition is disposed off, time for compliance is three
months, all contentions are kept open.

It is open to the answering Respondent to solicit any information/documents
from the side of the Petitioner for due consideration of his Representation/s.
However, in the guise of such solicitation, no delay shall be brooked.
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No costs.
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